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without authorisation, unauthorised
use of foreign exchange acquired,
making payments to or on behalf of
non-residents, non-surrender of
foreign exchange to authorised dealers,
non-realisation of the full value of
the goods exported abroad, etc.

(b) All the complaints were enquir-
ed into. Out of the 2,114 persons and
firms, against whom complaints were
received, the cases against 1,453 were
closed after preliminary enquiries, the
cases against 629 were adjudicated by
the Director ot Xnforcement, and
cases against 32 persons were taken
to court,

REevision oF PAY-SCALBS OF SuUB-
EDITORS IN THE “SAINIK SAMACHAR”

( Suxt KRISHNA CHANDRA:
*850. { Smur MADHO RAM
1 SHARMA:

Will the Minister of Dwrencs be
pleased to state whether the question
of the revision of the pay-scales of
sub-editors in the “Sainik Samachar”
is under Government’s consideration
ang if so, when a decision is expected
to be taken?

Tae MINISTER or DEFENCE
(Sart V. K, Krisuna MENoON): Yes,
Sir. Decision of Government in the
matter is expected to be taken soon.

CHILDREN EDUCATION ALLOWANCE FOR
CENTRAL GOVERNMENT SERVANTS

*851. Sumr V. M. CHORDIA: Will
the Minister of FINANCE be pleased to
state:

(a) whether it iz g fact that the
Government of India has recently
eanctioned children education allow-
ance to the Central Government em-
ployees whose children are enrolled at
places other than their headquarters;

(b) it so, whether the employees
whose childrén study at their head-
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quarters are also eligible to draw such
allowance; and

(c) it not, what are the reasons
therefor?

Tus DEPUTY MINISTER 1% THE
MINISTRY or FINANCE (SHRIMATI
TarxesHWARI SinHA): (a) Yes Sir.
Children’s Educational Allowance has-
been sanctioned to low-paid Govern-
ment employees” who have fo educate
their children at a place other than
the headquarters,

(b) No, Sir.

(¢) Government have sanctioned
the scheme of Children’s Educational
Allowance in pursuance of a recom-
mendation of the Second Pay Com-
mission who dig not recommend any
financial assistance in the case of em-
ployees whose children study at their
headquarters,

qffeam & g€ 1w W «0x

*zgo. MY WO W : ¥ QT AAT
TR WA g TdTH ) FAT T 0F ¢

(F) 71 SaF =W foocft &
“fgrgeam erevw’’ famt® 13w,
28&R F IS5 § T AR anfaeara &
T AT o+ T To ALY F I Aow
¥ M feamay maT & foas 3w aaran
tfrofFm A e ¥ g d9 ¥
faxa w1 Jerg far AR @ ¥ 39
ey § ot Y\ ag faan ) Sfwe
WITT A T AT F ST o AGY fawrs;
e .

() =fz g, ay o5 waer § aeg-
feafer war & ?

t{PuBcHASE OF Sur GaAs FROM

PaxisTax

4380. Surr KRISHNA CHANDRA:
Will the Minister of Miwes axp Fum.
be pleased to etate:

+{ 1 Bnglish translation.




